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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, AT NEW DELHI

EXEMPTION APPLICATATION

IN
ORIGINAL APPLICATION NO. 518 OF 2022

IN THE MATTER OF:

Vivek Verma ........ Applicant
Versus

State of Uttarakhand & others. veveen..... Respondent

EXEMPTION APPLICATION ON BEHALF OF DIVISIONAL
FOREST OFFICER, NAINITAL FOREST DIVISION, NAINITAL,
UTTARAKHAND

To,

The Hon’ble Chairperson and his other Hon’ble companion

members of the aforesaid Tribunal.

The humble application of the above named applicant/respondent

most respectfully showeth as under.

I. That the instant Original Application was listed before this
Hon’ble Tribunal on 28-11-2023 and this Hon’ble Tribunal was
pleased to pass the order dated 28-11-2023 in instant matter. The

relevant part of the order dated 28-11-2023 is being quoted as

O

under-
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"31. List the matter on further consideration on 20.02.2024.

32. In view of the facts and circumstance of the case, we also
consider  personal — appearance of the DFO, Nainital,
Commissioner, Municipal Corporation, Nainital and District
Magistrate, Nainital physically or through VC on the next date of
hearing to be essential for producing the relevant record and
assisting this Tribunal in just and proper adjudication of the
questions involved in the case. Accordingly they are directed to
remain present before this Tribunal on that date with the relevant

record.

That this Hon’ble Tribunal vide order dated 28-11-2023 had
directed the Divisional Forest Officer Nainital to remain present
before the Hon’ble Tribunal on next date of listing i.e. 20-02-2024
physically or throﬁgh VC. Tt is submitted here that the
Government of Uttarakhand vide its office memorandum no.
186/x-1-2023-14(15)/2023 Dated 05-02-2024  directed the
deponent to participate the training workshop in Guwahati. This is
an important workshop for the purpose of Forest and Wildlife of
Indian Forest Service Officers. Therefore, the deponent has to
participate in the training during the period of 19-02-2024 to 23-
02-2024. Thus, due to the reason stated above, the Divisional
Forest Officer, Nainital is requesting to exempt the personal

appearance of the deponent.

That in view of the facts and circumstances stated in the
accompanying affidavit, it is most humbly prayed that this
Hon’ble Tribunal may graciously be pleased to allow this
application and further pleased to exempt the personal appearance

of the applicant/i.e. Divisional Forest Officer, Nainital Forest

o
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Division Nainital else the applicant shall suffer irreparable loss

and injury.

PRAYER
It is, therefore, most respectfully prayed that the Hon’ble
Tribunal may graciously be pleased to allow this application and
further pleased to exempt the personal appearance of the applicant

Divisional Forest Officer, Nainital Forest Division, Nainital, else the

applicant shall suffer irreparable loss and injury.

Dated: | + /02/2024

Divisional Forest Officer Nainital,
Applicant/Deponent
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, AT NEW DELHI

COMPLAINCE AFFIDAVIT
IN
ORIGINAL APPLICATION No. 518 OF 2022

IN THE MATTER OF:
Vivek Vetrma L Applicant
Versus

. State of Uttarakhand through Chief Secretary, Government of
Uttarakhand.

. Principal Secretary, Department of Environment and Forest,
Government of Uttarakhand.

. Principal ~ Secretary, Urban Development, Government of
Uttarakhand.

. Divisional Commissioner, Kumaon.

. Principal Chief Conservator of Forests (HoFF), Government of
Uttarakhand.

. Commissioner, Municipal Corporation, Nainital,

. Uttarakhand pollution Control Board.

...................... Respondents

Compliance Affidavit on behalf of Divisional Forest Officer,

Nainital Forest Division, Nainital in the compliance of the order

dated 28-11-2023, passed by this Hon’ble Tribunal in instant

Original Application.

0\/
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[, Chandra Shekhar Joshi, aged about 42 years, S/o Sri Prayag

Dutt Joshi, presently posted as, Divisional Forest Officer, Nainital

Forest Division Nainital, Uttarakhand, do hereby solemnly affirm on

oath and state as under:

1-

That in my abovementioned official capacity, I am acquainted
with facts and circumstances of the present matter. It is also
relevant to mention here that the deponent is not impleaded as
respondent in instant Original Application. The deponent is filling
this Affidavit in compliance of the order dated 28-11-2023 passed
by this Hon’ble Tribunal in instant Original Application.

[ state that I have read and understood the contents of the said
Application and its annexures and in reply thereto, I state as

under:

BRIEF FACTS OF THE CASE

That one Mr. Vivek Verma S/o of Late Shri Madan Mohan Lal
Verma resident of H. No. 191, Bada Bazaar Mallital, Nainital has
sent the present letter petition, which was treated and registered as
original application, complaining about unauthorized cutting of
trees in forest area adjacent to Nainital city during the last few

years.

That the instant Original Application was listed before this
Hon’ble Tribunal on 01-09-2022 and this Hon’ble Tribunal was
pleased to pass the order dated 01-09-2022 in instant matter. The

relevant and operative part of order dated 01-09-2022 is being

o

quoted as under-
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“3. Prima facie, the allegations made in the application raise
questions  relating to  environment  arising out of the
implementation of the enactments specified in Schedule I to the
National Green Tribunal Act, 2010. In view of the allegations
made in the application, we consider it appropriate that a Joint
Committee be constituted to verify the factual position and take
remedial action. Accordingly, we constitute a Joint Committee
comprising of representatives of Principal Chief Conservator of
Forests (HoFF), Government of Uttarakhand, State PCB and
Divisional Commissioner, Kumaon Division and direct the same
fo meet within two weeks, undertake visits to the site, look into the
grievances of the applicant, associate the applicant, verify the
factual position and take appropriate remedial action after
following due process of law and submit its Factual and Action
Taken Report within two months by e-mail at judicial-ngt{@gov.in
preferably in the form of searchable PDF/OCR Supported PDF
and not in the form of Image PDF. The State PCB will be the
nodal agency for coordination and compliance”.

That in compliance of the order dated 01-09-2022 passed by this
Hon’ble Tribunal in instant Original Application, Dr. D.K. Joshi,
Regional Officer, Pollution Control Board, Haldwani, Mr. Jeewan
Singh Naganyal, Additional Commissioner Kumoan, Nainital and
Mr. Maan Singh, Conservator of Forest, South Kumoan Circle,
Uttarakhand, Nainital conducted Joint Inspection on the areas on
23-09-2022. The Regional Officer, Pollution Control Board,
Haldwani, Uttarakhand by letter dated 20-10-2022 communicated
the joint inspection report to Member Secretary, Pollution Control

Board, Uttarakhand, Dehradun.

That the instant Original Application was listed before this

Hon’ble Tribunal on 24-11-22 and this Hon’ble Tribunal was

29
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pleased to pass the order dated 24-11-2022 in instant matter. The
operative part of order dated 24-11-2022 is being quoted as under-

“3. In compliance thereof, Dr. Rajendra Singh, ASO,
Uttarakhand PCB has sent report of the Joint Committee vide

email dated 31.10.2022.

4. In view of the averments in the application and observations in
the report of the Joint Committee, we consider it appropriate to
have response of (1) State of Uttarakhand through Chief
Secretary, Government of Uttarakhand, (2) Principal Secretary,
Department of Environment and Forest, Government of
Uttarakhand, (3) Principal Secretary, Urban Development,
Government of Uttarakhand, (4) Divisional Commissioner,
Kummaon, (5) Principal Chief Conservator of Forests (HoFF),
Government of Uttarakhand (6) Commissioner, Municipal
Corporation, Nainital, and (7) Uttarakhand PCB who stand
impleaded as respondents No. 1 to 7. The Registry is directed to
prepare and attach memo of parties to the application.
Respondent No. 7 is already appearing before this Tribunal.
Notices be issued to respondents no. 1 to 6.

5. Reply/response by the respondents be filed by email within one
month at judicial-ngt@gov.in preferably in the form of
searchable PDF/OCR Supported PDF and not in the form of
Image PDF.

6. In view of the significant nature and impact of the
environmental ~violations involved, we also consider it
appropriate to have the assistance of some Senior Advocate as
amicus curie to assist this Tribunal in just and fair adjudication
of the questions involved. Accordingly, Mr. Akash Vashishtha,
Advocate is appointed as amicus curie to assist this Tribunal in

Just and fair adjudication of the questions involved”.

O\/
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That the instant Original Application was again listed before this
Hon’ble Tribunal on 03-02-2023 and this Hon’ble Tribunal was
pleased to pass the order dated 03-02-2023 in instant matter. The
operative part of order dated 03-02-2023 is being quoted as under-

“3. Replies/response have been filed on behalf of the Respondent
No. 6 vide email dated 23.12.2023 and Respondent No. 7 vide
email dated 30.01.2023.

4. Ld AAG for Respondents No. 1 to 5 seeks time to file
replies/response on their behalf. Learned Amicus Curie also seeks

time to submit his report”.

That the instant Original Application was again listed before this
Hon’ble Tribunal on 03-05-2023 and this Hon’ble Tribunal was
pleased to pass the order dated 03-05-2023 in instant matter. The
operative part of order dated 03-05-2023 is being quoted as under-

“10. Mr. Chandershekhar Joshi, DFO, Nainital has appeared
through VC and we have interacted with him.

11. The DFO, Nainital is directed to file affidavit specifically
mentioning the present status/latest position in respect of all
incidents of illegal felling of trees reported by the Joint
Committee In his affidavit DFO, Nainital shall also mention
about feasibility and tentative costs of geo-tagging of old frees in
Nainital particularly Deodar and Oak trees.

12. In his reply respondent no. 5-PCCF (HoFF) shall specifically
mention the steps taken for setting up of Grievance Redressal
Cell in compliance with the recommendation made by the Joint
Committee in its report dated 31.10.2022. We are of the
considered view that such Grievance Redressal Cell must have
(i) a Control Room with dedicated Hot-line/web-portal where
any Member of the Public should be able to make a complaint
regarding illegal felling of trees and (ii) a quick response team

o
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for taking prompt action in case of receipt of any such complaint
regarding illegal felling of trees to prevent illegal felling of trees
and to ensure immediate seizure of illegally cut trees along with
vehicles and equipment’s used and arrest and prosecution of the
offenders.

13. List for further consideration on 22.08.2023.

14. In view of the facts and circumstance of the case, we consider
personal appearance of the DFO, Nainital, Regional Olfficer,
UKSPCB and officer not below the rank of SDM duly authorised
by the District Magistrate, Nainital before this Tribunal
physically on the next date of hearing to be essential for assisting
this Tribunal in just and proper adjudication of the questions
involved in the case and they are accordingly directed to remain
present before this Tribunal on that date”.
That the deponent filed a detailed Affidavit with Exemption
Application on 16-08-2023 before this Hon’ble Tribunal in
compliance of order dated 03-05-2023. The deponent produced
every fact which was on record regarding the illegal falling of
trees near Aroma Hotal, Nainital, Near Dhampur Band/Modi
Bhawan, Nainital, Near Tifin top lands and Kilburry Road,
Nainital, Near Sukhatal Car Parking area, Nainital, Near Snowdan
Compound, Nainital and Near Holly Angel School, Nainital. The
deponent further reported the no. of Trees in Nainital and
Feasibility and Tentative Costs of Geo-Tagging of old trees in

Nainital. This Affidavit is on the record of this Hon’ble Tribunal.

That further, the matter was listed on 22-08-2023, before this
Hon’ble Tribunal and the Hon’ble Tribunal was pleased to pass
the order dated 22-08-2023 in instant matter. The operative part of
the order dated 22-08-2023 is being quoted as under-

Q\/
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“3. Accordingly, we direct the Forest Department to take action

for realization of cost of the trees not according to the value but

according to the parameters to be punitive so that no one can dare
to cut the tree and to initiate prosecution according to the rules.
State PCB, District Magistrate and the Municipal Corporation are
directed to take action against illegal cutting of trees and planting
trees with proper species asnarrated above and to ensure
plantation atleast 10 times of the trees which were fallen in the
hands of violators. Further action taken be filed by the authorities
concerned before the Tribunal within three months by e-mail at

Judicial-ngt@gov.in preferably in the form of searchable

PDF/OCR Support PDF and not in the form of Image PDF. The
action taken report shall include, preventing discharge of sewage
into drains leading to Naini lake, collection, processing and
disposal of solid waste and status be furnished in quantifiable
terms and removing and preventing encroachments on drains and

other places causing traffic congestion.
4. List the matter for further consideration on 28.11.2023."

That the deponent filed a detailed Affidavit on 21-11-2023 before
this Hon’ble Tribunal in compliance of order dated 22-08-2023. In
this Affidavit the deponent explained the Action Taken by the
department against all the matter reported by Joint Inspection
Committee which was constituted as per order dated 01-09-2023.
In the said Affidavit the deponent informed that only 28 trees
where cut down illegally on Private land and Rupees 2,50,000/-
only (Two Lakh, Fifty Thousand Rupees only) was recovered
from the Violators. The deponent further informed that 350 trees
were planted in Narayan Nagar area of Nagar Palika Range,
Nainital Forest Division, Nainital in compliance of order dated 22-

08-2023. The deponent also informed to this Hon’ble Court about
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the existing Laws and Rules which are still enforce and limitation

of Forest Officers under the Rules.

That the matter was again listed on 28-11-2023, before this
Hon’ble Tribunal and the Hon’ble Tribunal was pleased to pass
the order dated 28-11-2023 in instant matter. The operative part of
the order dated 28-11-2023 is being quoted as under-

“18. We find that invariably in all cases such Forest offences are
being compounded for amounts calculated in accordance with the
Statutory provisions/guidelines but the amounts so realized on
compounding of such offences do not have any punitive/deterrent
effect and such amounts are also much-less than the amount
calculated by an empirical assessment of environmental value of
the trees in monetary terms. Even compensatory afjorestation does
not immediately provide a substitute to contribution of such trees
(illegally cut) to protection and improvement of environment due
to requirement of long period of time for growth of such trees
planted by compensatory afforestation. Further a distinction has
fo be made in cases of illegal cutting of trees on forest land or
land owned by Government and its instrumentalities in which
generally  speaking no  compounding of such  forest
offences/offences should be permissible and only in cases of
cutting of trees of permissible category from private land by the
owners without permission from the Competent Authority,
compounding may be permitted on payment of requisite
composition fee only in cases of valid reasons for cutting of the
same, hardship to concerned individuals and also least damage to
environment on account of compensatory afforestation. Therefore,
the matter of compounding of such forest offences needs to be
reviewed and appropriate instructions /guidelines need to be
issued in this regard. The PCCF (HoFF), Government of
Uttarakhand is directed to look into these issues and issue
appropriate instructions/guidelines.

@\/
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19. Action Taken Report regarding constitution of Grievance
Redressal Cell and issuance of appropriate instructions/guidelines
regarding compounding of cases be filed by PCCF (HoFF),
Government of Uttarakhand within two months through E-filing
portal (not through Email) in the form of searchable PDF/OCR
Support PDF (not in the form of Image PDF)".

ACTION TAKEN REPORT IN COMPLIANCE TO THE
ORDER DATED 28-11-2023

That the deponent vide letter no. 3383/29-3(3) dated 22-12-2023
requested the Chief Conservator of Forests, Vigilance and Legal
Cell, Uttarakhand, Dehradun to issue necessary direction/orders
regarding establishment of Grievance Redressal Cell and
guidelines regarding ~ compounding of  cases. A
True/typed/photocopy of letter no. 3383/29-3(3) dated 22-12-2023
is being annexed herein and marked as Annexure no. 01 to this

Affidavit.

That the deponent vide letter no. 3382/29-3(3) dated 22-12-2023
requested to Executive Officer, Nagar Palika Parishad, Nainital to
ensure compliance of Paragraph no. 20 of order dated 28-11-2023.
In said Paragraph this Hon’ble Tribunal directed the executive
officer to lodge FIR against the illegal falling of trees near Aroma
Hotel, Nainital. A True/typed/photocopy of letter no. 3382/29-3(3)
dated 22-12-2023 is being annexed herein and marked as
Annexure no. 02 to this Affidavit.

That the Chief Conservator of Forests, Vigilance and Legal Cell,

Uttarakhand, Dehradun vide its letter no. 617/29-3(3) dated 09-01-

2024 referred the matter to Additional Principal Chief Conservator

of Forest, Environment, Uttarakhand, Dehradun for necessary
Q/
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action in compliance of order dated 28-11-2023 passed by
Hon’ble Tribunal. A True/typed/photocopy of letter no. 617/29-
3(3) dated 09-01-2024 is being annexed herein and marked as

Annexure no. 03 to this Affidavit.

That in compliance of the order dated 28-11-2023 passed by this
Hon’ble Tribunal in instant matter, the First Information Report
no. 03 of 2024, dated 18-01-2024 was registered in Police Station
Mallital, District Nainital under provision of Section-154 Code of
Criminal Procedure (Cr.P.C) against unknown person for illegal
falling of 08 trees near Aroma Hotel, Nainital. The said FIR was
lodged under Section-26 of Indian Forest Act-1927 on the report
of Executive Ofﬁber, Nagar Palika Parishad, Nainital. A
True/typed/photocopy of the First Information Report no. 03 of
2024, dated 18-01-2024 is being annexed herein and marked as
Annexure no. 04 to this Affidavit.

That the office of deponent again sent a reminder letter no.
3905/29-3(3) dated 29-01-2024 to Additional Principal Chief
Conservator of Forest, Environment, Uttarakhand, Dehradun
regarding compliance of order dated 28-11-2023 passed by this
Hon’ble Court in instant matter. A True/typed/photocopy of letter
no. 3905/29-3(3) dated 29-01-2024 is being annexed herein and

marked as Annexure no. 05 to this Affidavit.

That the Principal Chief Conservator of Forests (HoFF),
Uttarakhand, Nainital vide his order no. Kha-847/26-1 dated 08-
02-2024 had issued instructions regarding establishment of State
level Grievance Redressal Cell in compliance of order dated 28-

11-2023 passed by this Hon’ble Tribunal in instant Original

Q\‘// |
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Application. A True/typed/photocopy of letter no. Kha-847/26-1
dated 08-02-2024 is being annexed herein and marked as
Annexure no. 06 to this Affidavit.

That the Principal Chief Conservator of Forests (HoFF),
Uttarakhand, Nainital vide his order no. Kha-846/29-3(3) dated
08-02-2024 issued order regarding provisions of compounding of
cases related Forest Offences. A True/typed/photocopy of letter
no. Kha-846/29-3(3) dated 08-02-2024 is being annexed herein

and marked as Annexure no. 07 to this Affidavit.

That it is also relevant to mention here that the illegal felling of
trees in Nainital Region is not commercial felling as reported by
three members of Joint Inspection Committee, Constituted by this
Hon’ble Tribunal. It is further necessary to mention here that the
events recorded by Joint Inspection Committee were in Private

land.

That it is necessary to mention here that the Grievance Redressal
Cell is now in function in Nainital Forest Division, Nainital. The
Range Officer is maintaining a register for complaint regarding
illegal falling of trees. Till today 06 complaints are registered by
the Grievance Redressal Cell of Nainital. The deponent is
complying the order dated 03-05-2023 with letter and spirit. It is
necessary to mention here that the department is bound and
determined in disposal of the the complaints and also informing

the complainants about the action taken by the department through

Mobile Calls.

o
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That the department has already identified the Heritage Trees in
Nainital. The Range Officer, Nagar Palika, Range, Nainital Forest
Division, Nainital vide letter no. 265/27-1 dated 24-01-2024
submitted the report regarding identification of Heritage Trees in
Nainital. The department is going to protect and conserve these
trees with Special plan of action. A True/typed/photocopy of letter
no. 265/27-1 dated 24-01-2024 is being annexed herein and

marked as Annexure no. 08 to this Affidavit

That this Hon’ble Tribunal vide order dated 28-11-2023 directed
to deponent to remain present during the hearing on next dated of
listing i.e. 20-02-2024. It is necessary to mention here that the
Govt. of Uttarakhand, Forest Section-1, Dehradun vide office
memorandum dated 05-02-2024 directed the under signed to joint
training regarding Wildlife Crimes at Guwahati from 19-02-2024-
23-02-2024. Thus, the deponent would be unable to join the next
hearing on 20-02-2024 The deponent had moved an exemption
application separately in this regard. A True/typed/photocopy of
office memorandum dated 05-02-2024 is being annexed herein

and marked as Annexure no. 09 to this Affidavit.

That in order to assist this Hon’ble Tribunal and as per the order
dated 28-11-2023, Mr. Rajkumar, Sub-Divisional Forest Officer,
Nainital Forest Division, Nainital who was present in last hearing
date, has been directed to remain present before the Hon’ble

Tribunal on next date of hearing/listing i.e. 20-02-2024.

§ore
Q\/



339

VERIFICATION

I, the deponent above named do hereby verify and say that the
contents of my above affidavit are true and correct to my knowledge,
no part of it is false and nothing material has been concealed there

from. The legal submissions are further true as per legal advice

received and believed to be true and correct.

Verified by me at Nainital, Uttarakhand on this day of 13",

February, 2024.
ethens
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“18. We find that invariably in all cases such Forest offences are being compounded
for amounts calculated in accordance with the Statutory provisions/ guidelines but the
amounts so realized on compounding of such offences do not have any
punitive/ deterrent effect and such amounts are also much-less than the amount
calculated by an empirical assessment of environmental value of the trees in
monetary terms. Even compensatory afforestation does not immediately provide a
substitute to contribution of such trees (illegally cut) to protection and improvement of
environment due to requirement of long period of time for growth of such trees planted
by compensatory afforestation. Further a distinction has to be made in cases of illegal
cutting of trees on forest land or land owned by Government and its instrumentalities
in which generally speaking no compounding of such forest offences/offences should
be permissible and only in cases of cutting of trees of pennissible category from
private land by the owners without permission from the Competent Authority,
compounding may be permitted on payment of requisite composition fee only in cases
of valid reasons for cutting of the same, hardship to concerned individuals and also
least damage to environment on account of compensatory afforestation. Therefore, the
matter of compounding of such forest offences needs to be reviewed and appropriate
instructions /guidelines need to be issued in this regard. The PCCF (HoFF),
Government of Uttarakhand is directed to look into these issues and issue
appropriate instructions/ guidelines.

19. Action Taken Report regarding constitution of Grievance Redressal Cell and
issuance of dppropriate instructions/ guidelines regarding compounding of cases be
filed by PCCF (HoFF), Government of Uttarakhand within two months through E-filing

portal (not through Email) in the form of searchable PDF/OCR Support PDF (not in the
form of Image PDF).”
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T A IS 8RR wiReRvr, 8 Aol gRT wiRd amewr fadie—22.08.2023, faAiem—
28.11.2023, fenf®&r, e &1 T=id— 03(2) /12—=U<0 To Ho / 20232024
faAi® 14.12.2023 TG = Wga o, 3if¥aemn, AT SwEad R, T8 Aot/
AR FEITE, STREvS T4+, TS gRa wiftrexer =3 ool &1 v feAie— 12.
122023 |

HEIey,

AT I gRT wifdaver T2 fieel) gRT Aol 3mde Hem—518 /2022, fade Al
FTH SIS Vog T 3 @ R H feid 28.11.2023 &I fF amewr wiRa &y T4 &

“20. It may be observed here that in the present case illegal felling of trees near Aroma Hotel was
carried out in Nazool land, which is stated to vest in Municipal Corporation, Nainital and Mumicipal
Corporation, Nainital was required to make complaint regarding the same but Municipal
Corporation, Nainital has not lodged complaint regarding the same. The Commissioner, Municipal
Corporation, Nainital is directed to lodge FIRs regarding illegal cutting of trees in land belonging to
it within two months and to file an Action Taken Report in this regard within two months through E-
filing portal (not through E-mail) in the form of searchable PDF/OCR Support PDF (not in the form
of Image PDF).”

SR <id U3l @ eEwfidl 39 Ry ¥ UNa @ o @ g & fAved
UBROT F A S R wiiever wE fAeell g e sew faAie 28.11.2023 & Irgued H
TRE 99 TReAH SENIGH B IR ¥ WK W20 P IgAR priarel &g faen fAdw frfa B
T B | USRIV # GAIS B eFTel fafdr 20022024 FEIRT B o oW © fF fwwra yew #
ATz e / e fder ffa & & enavae PRIAE! &R BT FE W |

HA -4 |

T -/ /ugfEifedl
gRIfRRI—RTenfera), =+idre @1 qadel Gfyd |

D:\Court Cell Forest Nainital\FD NTL\Dfo Ntl to PCCF in the matter of 518 of2023,docx3/2
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N.C.R.B (Ta.9).3m.4)

"~

T’

LLE-1 (e Sia w#-1)
FIRST INFORMATION REPORT
(Under Scction 154 Cr.P.C))
yun gEar fRue
(URT 154 g% 9fFar Wi & @ga)

District (Brem): S&arer P.S. (UT): AT Year (a%): 2024
FIR No. (WER. #): 0003 Datc and Time of FIR (LR & Rai 3w www): 18/01/2024 16:16 =2
S.No. (F.9.) Acts (3T | Sections (YRIT))

! W 3= wafaTe, 1927 126

(@) Occurrence of offence (3YRTY Y TEa1):

Day (R=): Date from (R«iw d): Date To (e a):
Time Period (W7 3raf): Time From (a5 @): Time To (¥7T d%):
(b)  Information received at P.S. (AT ST&T =T WIed gI): Date (f&=TiF): 18/01/2024 Time (F979): 16:04 59
() General Diary Reference (SSTATAdT Heal): Entry No. (¥faf8¢ &.): 030 Date and Time ("1 3R
|HY): 18/01/2024 16:04
For

Type of Information (&A1 T THN): Icitent
Place of Occurrence (HEATEYH):

1. (a) Direction and distance from P.S. (4T & g #HiT faam): 9fRa=s, 01.00 fr. #n Beat No. (fi€ &.):
(b) Address (T9T): 3R 8lce & e , HAeddle , AArarT ,

(c) In ease, outside the limit of this Police Station, then Name of P.S. (ﬂﬁ' yrar der & qMEY 3 ar g &1 SATH):

District (State) (TorT (W=A)):

Complainant / Informant (frerad®dr / H?ﬂﬁﬁ‘f):

(a) Name (AT#A); TgeT 3Teig

(b) Father's/Hushand's Name (Ravafa &1 am):

(©)  DatefYear of Birth (=7 T / a§): 1994 (d) Nationality (TSERraT): 3R
(e) UID No. (FATES 4.):

1) Passport No, (JrA9E F.);

Date of Issue (AR w1 &Y o) Place of Issue (SR HGA &1 FUR):

() 1D Details (Ration Card, Voter ID Card, Passport, UID No., Driving License, PAN) (Y97 faxor (=T FE R.GEG IO ES
GEOIE, qAEd |., B vedd, e @)

S.No. (&) 1D Type (AT 9 T THR) 1D Number (€SI §&4T)
(h) Occupation (SITHTI):
(i) Address (941):

S.No. (F.’ﬂ".) Address Type (9T T 9$R) Address (9T)

I = e HRURN HRD AN | oRe e SR AT | A
|
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13.

N.C.R.B (vr.¥r.ama)
LLF-1 (TR AT ETH-1)
2 TARN Tt SR FRIEY Aof-1 | IR IREE AT | Afedar,
8 Phone number (GAHTY &.): Mobile (Hla@e ¥.): 0

Details of known / suspecied / unkuown accused with full particulars (e / @R / arena AEFT 7R farator wfga avie):

S.No. (®F.)  Name (1) Alias (39=ATH) | Relative's Name (8@ | Present Address(@er#Te dell)
T A
‘ A
Reasons for delay in reporting by the complainant / informant (Rrraashdr / m aanr Raté a8 ¥ gof FOA F FAO):

Particulars of propertics of interest (Fawerd gFafed &1 RRon):

S. No. (F.§.) Propertty Category (¥59fed ‘éProperty Type (AFIfT & ;;Description Value(In Rs-) (AeF
) L) () & %)

!
|
|

Total value of property (In Rs/-) (FFAfaT &7 H A #)):
Inquest Report / U.D. case No., if any (g wereT RO / ’Lﬁ‘-m ¥, Iy FE )
S. No. (F.%.) | UIDB Number (Z.H.90T H.)

First Information contents (TIH HI«T )

Ao AR TN a8 e, AR 9RE, AeAdTe T 2237/XT-1MB feetieh:- 18-01-24 Jar #, yArT Fer
Fdarel Acade sAaiarer | ﬁw:—&ﬁmﬁﬁ%ﬁﬂmﬂmq&ﬁﬂwmaﬁaﬁﬁﬁ$ﬁwmﬁﬁﬁm
% Ta # | m,mﬁmmm%%mﬁwmmmﬁmmmﬁWMﬁmﬁﬁﬁmmaTW
F1  US B GeY A T ERe OEOT A Rieeh F1 9T R 7 R 20.04.2022 T GG A gA ANT T
ER@ HRIeROT g AT AT IdeA WO 518/2022 e At TR SRy Tow A IR e st 01.09.2022 &

SluTe # oA WiAT GaNT HYFd AT AT S 1 A | RN TR SeIATe e WHET SAdTer 3 SRl
ﬁﬁwﬁﬁz%waﬁm@m%ﬁﬁﬁﬁﬁ@ﬁq&ﬁﬁaﬁﬂ%ﬁﬁmmw?ﬁ 1.7 0-10 Y00 =T T 04
387 &Y | 02 FEIST 10-20 QOAQ Ry oo 02 4T & | 3. 3 0-10 WO cwrw +F 01 a7 & | 4. WY 0-10 [OA0 zAH
T 01 g e | FA 08 qaT IR HA A Hod F & B ARSI Agled Aol & 97 HO 165/31R0T0/2023 Tt
19.12.2023 ZaRT FURIF GIUT T AR HOFROT G TG HQAW R 22,08.2023 H R I H&RA F ey FraARed
F g FEd & R FUA @ A R R ¥ | A0 HRERer gEn AETail dder aRa R g o HIO HRHOT @R
frAfafaa e afyd B 9 & | 20. 1t may be observed here in the present case illegal felling of trees near aroma hotrel was carried out in
nazul land which is stated Lo vest in Municipal Corporation, Nainital and Municipal Corporation Nainital was required to make complaint regarding
the same but Municipal Corporation, Nainital has not lodged complaint regarding the same. The Commisiner, Municipal C orporation, Nainital is
direeted to lodge FIRs regarding illegal cutting of trees in land belonging to it within two month and to file an action taken report in this regard within
1wo months through E-filinf portals (not through E-mail) in the form of searchable PDF/OCR support PDF (ot in the form of image PDF), 37d:
FEIET & IR & T 3T died & #F Teg i W R T W AR T 98t & @y 7 e cafFad & Wars
RIS a1 oot 1966 A1 URT 298 & ecdid WA &of H HI F5C F AR AT T FRA HUHOT F AU F
e GRAREd T w weh | HEE EEAIER el i (Mg HE) T ity Aofi-1 SR oive, Aefdre |
yfaff- PeAfafga ® Qar & gued 9T | 1. &0 seasy I wRa dfteRor 38 Reet | 2. wemhy sty Aefdrer o=
FoTT Sererer | 3. 3uferenfiEr AFET |4, ey 3iftEy FeR wfeeRr aRwe selerer IR ftrRr A1 FIRrfeer
ofrsg, #efrare | Are- # HOF0 821 A0Y0 AT e TR F § 7F Ahe TedR MNATATT AR W e T Asq AT
RRAT AT € IS Ase HSRAT AT FTSRAT g 9141 & |

Action taken: Since the above information reveals commission ol offence(s) u/s as mentioned at liem No. 2

(Y Tt FEAE : G IWET TAEL @ gar gdar § B AT I F G 7 T 2 F 3o ORI @ 9ed )
(0] Registered the case and 0ok up the investigation (WhoT Zof fam = 3k oiw & e R )/ oor(AT)
(2 Directed (Name of 1.O.) (7T FUHRY &1 @) PRIVANKA MORYA Rank (92): 3ufafiars/ srax e

2
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N.C.R.B (TT.¢.3m.)

No. (%.):
3)

4) Transferred to P.S, (gTA1):

Refused investigation duc to (ST & faw):

LLF-I (v S SrH-1)

to take up the Investigation (F FTT g8 T # a7 & T fadar R arm) or ()

or (F FROT FFR FRAT A)

District (Fre):

on point of jurisdiction (FY BATRFR F FROT FFEATAND).

F.LR. read over to the complainant / informant, admitted to be co

Jinformant, free of cost. (RYFRITHAT / Iﬁ'ﬂl"ﬁﬁ F grafAd 95 F w i, @ & §3 are AR T Fd e

RFradsar & & )

R.OA.C. (33T

14. Signature / Thumb impression
of the complainant / informant

rrectly recorded and a copy given to the complainant

Signature of Officer in charge, Police Station (TTAT
g & FEARN)

Name (ATA): Dharamveer Solanki

Rank (98): T (Inspector)

(Rerdsd /| gEaFdl & FeRi
/38 F1 fme)

15.  Date and time of dispatch to the court (3/QTele F dwor Y RF 3T TH):

Attachment to item 7 of First Information Report (W& ==l fRYE & AT 7 A=)

Physical features, deformities and other details of the suspect/accused: ( If knawn/ seen )

(@R / wigE # ot Revar, Rt ik = R (afx < / &= )

No. (¥.): NA

S.No.  gex (RFm) Date/YearOF  pyid (o) Height | Complexion (T) Tdentification Mark(s) (Fga R=¥)
FH.) Birth (= TR {(cms)
1) ol
(@)
1 2 3 4 5 6 7
1 -
I AGH
Deformities / Peculiarities T eeth (2FT) Hair (a7 .Fve (3 Habiss vy Dress Habit (s)
Y o : ) (s)(3TER)
(Tagferat | fafRream) (wgaTan)
8 9 10 11 12 13
Language/Dialect
Place of (T YT Others (Y
(i) ( ) ers (379)
Burn Mark (srer  1-eucoderma Maole (A7) Scar (€Td) Tattoo (& §T 1)
g &1 fver) (FPRHI(EDE
wel))
14 15 16 17 18 19 20
These fields will be entered only if complainant/informant gives any one or more particulars about the suspect/accused.
(qmmﬁmmmm/mm/mmﬁm#ﬁéwmmmmam%)
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E-mail: dfonainital@gmail.com courtcellforestntlagmail.com Telefax.05942-236790, 231792

qHAh— 270_5' / Mﬁ(ﬁ’ﬁ\'ﬂﬂ fete— 2)71 /01 /2024
W 3 '
AR THE T 6D,
Tt
IR, AT |

- g ws sRa wiRekw, a8 et d A @ A
HE-518 /2022, fd® @9l &M SoREve WS99 39 ¥ 9Ra
I AP 03.05.2023 A B W H |

< &I I NI, Aadal T A Hhre, IaNIEvS, SENIgd B T
617 /29—3(3) =i 01.01.2024 |

HEIGY,

JATdeT U G518 /2022, fade qot 99 ScR™Evs Iod 7 3 W 9@ 2811
2023 &1 fa= ey fadla fRd T 8-

“18. We find that invariably in all cases such Forest offences are being
compounded for amounts calculated in accordance with the Statutory
provisions/ guidelines but the amounts so realized on compounding of such
offences do not have any punitive/deterrent effect and such amounts are
also much-less than the amount calculated by an empirical assessment of
environmental value of the trees in monetary terms. Even compensatory
afforestation does not immediately provide a substitute to contribution of
such trees (illegally cut) to protection and improvement of environment due
to requirement of long period of time for growth of such trees planted by
compensatory afforestation. Further a distinction has to be made in cases of
illegal cutting of trees on forest land or land owned by Government and its
instrumentalities in which generally speaking no compounding of such
Jorest offences/ offences should be permissible and only in cases of cutting
of trees of permissible category from private land by the owners without
permission from the Competent Authority, compounding may be permitted
on payment of requisite composition fee only in cases of valid reasons for
cutting of the same, hardship to concerned individuals and also least
damage to environment on account of compensatory afforestation.
Therefore, the matter of compounding of such forest offences needs to be
reviewed and appropriate instructions /guidelines need to be issued in this

&
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fegar'd. The PCCF (HoFF), Government of Uttarakhand is directed to look
[ <l into these issues and issue appropriate instructions/guidelines.

19. Action Taken Report regarding constitution of Grievance Redressal Cell
and issuance of appropriate instructions/ guidelines regarding compounding
of cases be filed by PCCF (HoFF), Government of Uttarakhand within two
months through E-filing portal (not through Email) in the form of searchable
PDF/OCR Support PDF (not in the form of Image PDF).”

Grievance Redressal Cell ® TS Uq @€l @ Wem= & Gwrd § U I e,
SENICASS %ﬂl-%ﬁﬁmﬁﬁﬁﬁﬂﬁ%’gﬁ%@ﬁmw%tm@a
&Ra wiiewe, 72 el g Wik Swid ARy RAIE 28.11.2023 H1 I
R §U e Ruié A i ERa sl 7 feeel @ @we wRgd &
S B |

28.11.2023 @ U ¥ AALAS PRIAE P BT BE B |

WIS,
w@%@/
LE I / / aafesifed | %

1. & I ARETD, GG, SERIETS, T |

wrefRr TR

e
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Al ed e T AT com = ——TTione/Tard 13577 11T8]

US4/ LI, fasties, off Y, 2024
e

FEVE 49 R @ aarta a4 va gRrahdl @ i Reor g et gf e FeE g

G, BEad va e agall gEas @ mit 8q B Y4B Toll Free Number aefara % @l
. G\

PN NVE | -

1. TIEg B WERT A A0 1800 890 9715
2 TR @ AduE @ YRR H F0 1800 180 4141
S o € R ST 99 R ¥ earde a @ ST @ &

CIEEIc T@"dsﬁamw,ﬂé%ﬁﬁﬁmﬁﬁamaﬁmsw/zozzmaqu
SRTETE TS A RAi® 28112023 T TR FEH @ warer ¥ M fya @rar @ & gw a9 Toll
Free Number 9 & 3y we™ 9 Wﬁﬂﬁﬁ?ﬁmﬁ((}reivances) Eﬁf"ﬁw g B | AT Fe
T TERE I W gn @ fRerfa F g I 36 Prierd B THid—E—924 /261 &5 2801,
021 (R ER1 R W O EREE (), @) ormem ¥ TG 9 GREM S WA G
TE 9 SRS UEEH, &0 99 e qeig AR g4 e, e 91 SRed G e 97
WmﬁmmﬁWIWW%WW%WWW/Wﬁ
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]
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1, FEE W@ 99 GREd, ITREUS T [T |
2. WEE YW Y@ a9 9D, IaRIEUS O |
3. 9 Y 99 REP, IS U |
4, JHE 99 GUEE, ITRIEVS AT |
5 FA pHr a9, Sargue AT |
(orw wfer)

YHRG T HNEIB(HOFF),
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w44 / 20 ) femifa BT
wfaferfa — 1, o1 a+t W, HI0A0 Aet, 1 AU g B g8 Py @ o W Ry g
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TS Q@ |
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